THE HONOURABLE SRI JUSTICE K.SURENDER

CRIMINAL APPEAL No.524 OF 2023

JUDGMENT:

1. The learned Magistrate acquitted the accused for the
offence under Section 16 (1) (a) (i) of Prevention of Food
Adulteration Act, 1954 (for short ‘the Act’) on the ground that
there was violation of Section 13 (2) of the Act. Sample of
jaggery was taken from the premises of accused. However, the
said jaggery did not confirm to the standards, when the analysis

was done.

2. The Drug Inspector failed to prove any notice under
Section 13(2) of the Act was sent to accused. In the absence of
intimating the accused regarding analysis, the complaint cannot

be maintained.

3. Accordingly, for non-compliance of Section 13(2) of the Act,

acquittal recorded cannot be interfered with.

4.  Accordingly, the Criminal Appeal is dismissed.

Miscellaneous applications pending, if any, shall stand closed.
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